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The Government have informed the
Election Commission that the mid-term
election in Manipur may be held after
the monsoon is over.

(c) No, Sir.
(d) Does not arise.
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Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :
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(a) whether any talks for the techno-
logical and economic co-operation bet-
ween India and Britain were held
recently ; and

(b) if so, the details thereof
decisions arrived at in the meeting ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) Yes, Sir.
Various aspects of technological co-
operation between India and Britain
were considered in the first meeting of
the Indo-British Technological Group
‘held at New Delhi from Sth to 11th
February, 1970.

(b) A copy of the press note issued
at the end of the meeting which gives
the requisite information, is placed on
the Table of the Sabha. [Placed in
Library. See No, LT—3128/170.]

and

Ban on Issue of Licences to Big
Business Houses

*853. SHRI RABI RAY : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact
Industrial Licensing  Policy
Committee in its report has identified
some companies belonging to certain
big business houses which should not
be given licences ;

(b) if so, which are the Companies
that have been indicated as such and
the details of the big business houses
to which they belong; and

(c) the steps taken by Government
not to allow them entry in the delicens-
ed sector 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) and (b).
In para 8.33 of its Report the Industrial
Licensing Policy Inquiry Committee
recommended that the concerns belong-
ing to industrial groups which are
already large in size, such as those
belonging to the ‘Larger Industrial
Houses' whose assets exceed Rs. 35
crores, should concentrate their resour-
ces on the development of complex
and heavy investment industries which
mainly belong to the core sector. Simi-
larly, the Committee recommended that
the subsidiaries or branches of foreign

that the
Inquiry





